
CR1L ADY11NISTRAT IVS TRIBUL 
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NO. 	I1 483 ot 2001 

OA 297 of 1996 	
Date of Order : 15.09.2004 

FRESENr 	HONIBLE M. D.C. VRZ, VICE CHhIRN 
HONIBLE M. FMaR JN&i, DUMSE 	(a) 

Renuka Pa]. Sc Oti ers 
Vs. 

Union of India & Oth (Mn, of Railways) 

For the Applicant 	: None 
For the Responctents 	: M. L).N. Chatterjee 

ORLR(OR4L 

PR 	De  U. V1RI, ye 

None appeared on behalf of: the applicarxt. on 

the previous date al40 none appear4 on behalf ot th 

applicants. The Responctents have filed M No. 483jà± 

2001 tor ear3., hearing; i a copy ot which was. servàd 1on 

the applicant. The FA is still pending anct the oro.er  

sheets shows that none'has appeared for the applicants 

to argue the rrtter after 12. 1. 2000. 	 I  

2. 	Under the circunEtarzes, it appears that the 

applicants are not interested in psuing the cases  The 

OA is accordingly di.sn .ssed for non-prosecution. With 

this,FA 483 oi 2001 also stands disposed ot, 	H 

(Sarweshwar Jha) 
nber (A) 

(D.c. Verrr 
Vice Chair 

00 

./pkr/ 


